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‘The following Act of the Tamil Nadu Legislative Assembly received the assent of the
I'teideat on the '23rd ‘August 1996 and iy hereby: published for general - information :— .

Y

ACT No. 24 OF 19%.

= <. Amxdctiiiol freguiatesithelocation of market -areas and - wholesale® piorkéts “in'  respect.

: of specified commodities in the Madras Metropolitan Planning -~ Area ' énd “dhg~ I
other, . local areas and to establish market committees  to manage andgcontrol
‘dgg"e;:g_r'nvt_‘n‘zarkets .established in, .different. market - areas ‘ for.different ,  specified
commbidities and to provide for matters connectéd therewith or incidental thereto.

-~ ~WHEREAS with ‘the" fast growth of population and commiercial, Activities,
the congestion and consequential traffic, accommodation and other problems in
the Madras Metropolitan Planning Area and in other local areas ' have been
increasing enormously ;. e S R

]

AND WHEREAS in view of such congestion and, consequent traffic, it is
necessary:int the public interest to detongest certain purts of ‘such’Hreds And to shift
as many commercial activities as possible to places outside Such’ partsy  thereby’
paving way for, planned development of such areas and better public health ;

arty "
NI o e [ Lea !

AND WHEREAS in order to achieve the aforesaid objective. it is necessary
to declare market areas and to establish market committees and markets thereon
at suitable Jccations in the local areas for the wholesale tyade..of .the specified
commodities ;

YR

in the Fortv-'

. . ‘(;' . cry,
S i e P

BEit enacted b'y‘the Legislative Assembly of the State of Tamil Nadu
seventh Year of the Republic of India as follows :—

B T N N e e o '1 i B S S
CHAPTER |L

1. (1) This Act may be called the Tamil Nadu Specified Commoduies Markets Shore rittey
(Regulation of Location) Act, 1996, SO S exteatans
\ 1.0 A Wit BT S B B . ,‘commoc.PeI'!,

BT I RV N

' : T O I PRS- S ...',T‘.A..: PR o

.""(2) 1t extends to.the whole ot the State of Tamil Maduwixw * = .o =

(3) It shall come into force in the Madras Metrcpolitan Planning Area

at once and in any other local area, on such date as the Goveriment may, by notifi-
cation, appoint. and different dates- may be appointed for different local areas. ‘

PR TR e |

: his Act, unless the context otherwise requires,— ..
2 In t N s SR R LS Defioitions,

(1) “bylaws” means the; bylaws ‘made by a mhrketmcom-mlttee under
section 66; v

(2) “Chiet” Admfiiistrative Officer” means the Chief Administrative Officer :
of a market commitiee appointed by the Government under section 29 ; '

(3) “Government”, means ~ the 'Stafe . Government s, v
o e ‘;' e - Sy . .— EITES BTN
(4) “local - area™ means the area within the limits of—

I DT SR L R P S TR SR . I A

’.;,'3'-;' - (#) the a.Ma(il‘asﬂMeI-xapolitan Planning: Atea -as “defined ‘i élausé *(23-ar
ot sggtioR,, 2.0f the Tamil Nado Town and Coutstry Planfing Adi, l?’?‘l.“"or : Lt

AR . . LI L PR PR P | S TR RN 2

o ',’4‘.'1.‘ ‘ . . ot b

4 A gu
] 1972, v
B\ Gronp) 1V-2 Erak822)42 i | o S

Pt e R 4o
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(b) the City of Madurai' a8 deﬁned in the Maduran “City Mumclpal Tamil Nadu AgRg + -

_ vorporauon Act, 1971 or g N 15 of 1971, ;

(¢) the City of Ceimbatore as defined in the Cmmbatorc Clty Mumclpal ZT:m‘allI;I:fiu 3
[ . &

NS B

.Corporatnon Act. 1981,or Ly i
v (d) tke Clty of Trruehtrappalll as deined m tho Tiruchirapb’alli '__City Tamil Nadu
' Mutucxpdl Corporatlon Act 1994 _ I 27 of 1994,

(e) the Clty of anulelvcli as dcﬁied in the Tirunelveli Citv . Mutiicipal Tamil Nadn Ae
Corporatlol Act, 1994, or . 28 of 1994.

L ( f) the Clty rof Salcm as deﬁnedl in:the Salcm Clty Mumcnpal Corporatxon Tamil Nadu ,m'
ACL, 1994. or 29 of 1994, JS of

(£) any other Municipal Corperatien that may be constituted under - any
law for the time bem; in force, or ,

‘(h) any municpality, constituted under the Tamil Nadu District Munici- Tamil Nadu
palities Act, 1920 ; Vof 1920,

(5) “local authorfiy” meamgss ! (s

(@) the MadraspMetropolitan Revelopment - Authority. vstabhshed under 4
section 9-A of the Tamil Nady Town and, Country Planning Act, 1971 ; Tamil Nads
350f19

(b) the Municipal Corporations of Madurai, Coimbatore, Tiruchirappaili,
Tirunelveli, Salem or amy other Mumc;pal Corponmon constxtuted under any law
fer the time being in foree; - or ,

(c)a numclpai couneil constltuted under the Tamil Nade Dlstnct Munici-

palities Act, 1920; Tamil Nad

Vol 190

‘e -(6) “Market” mcars amy market established in any market area under

- ", section 18 and includes 2 special market established - under section ‘19 =~ but does TamilNak

o pef include tme markets -established - undcr the Ta-:l Nadu Agncultural Prodvcn 27 of 198,
Marketmg (Regulation) Act, 1937 ; :

[©) “ma.rket ‘area®  means’ any trcai declared under , section 4 to be a

market area ;
C(8) “~arket . commistee” . 'micans | the committes ecstablished under B
,nb-section(l) o:secuons; T e, TR AR B 1
T o '(9)"“res'is‘t'er" means the reglstcr maintained under sub-section (1) E
' of section 20; » Co RO e 3
' B
SRS (1;0) . "°8‘s“ﬂ"d “’h"»’ksﬂc trader” mcana a_wholesals trader whose name

- ' ls.tor the time being, regnstcrcd in. the, register, under section 20;

i 7 €111) *sale” iwith its grammatical ariations.and cognate. expressions, '.meany

TS NRTE I, sale of any: specificd commodity by:ane, person to.unather, for cash or. for deferred
paynicot on fors any other valuable ¢ nmdntauon.uand moludes » truns}qr of uny
c.m,:ﬁ?g’ 4;1; m:r::‘pmhs:‘se»?x ol ¢ r8ystem-of payment of price. by, msulmnu
ora ad of another pet

e r e wson: for comnyission or ofhes. cansio-

L

> -
J— o i 3
”'f——ww',“ T T P .. ‘ . : R
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19 [ Setiedule | means the Schedule te this Act; . .

BIINaVA PRV Y TR N g oot g
(13) « specified commodity” means amy commodity spcclﬁcd in the
Schedule ; :
, A ‘ R A O B U T S S B R S T ST TARECE AV AR P war gl e
ir © (14) “ wholesale trade > means sale or purchase of any specified commaodit
B for purposes other than direct consumptior or use by the purchaser, and shaﬂ

-include. holding iof stecks or warchousing of.such-specified commedity at any place
in th%l market area (but does not include. angusale. ggcpuer%hmby tyany v-p‘:i rl:uu'y
producer or retail trader, as the case may be, of such specified commedity) ; and
any such seller, buyer, holder of stock or warehouse-keeper shail be deemed to be a

o Stwholésale itrader?y - 0 ¢ . 0 P v e S

S

3 15 words a;md cxpressions' used 'in this Act and not defiaed herein shail
UNeduAct = Davethe meaning-assigned te them in.the Tamil Nadu Town.and Country Planning

Act, 1971.

- @
b

" b
E

. ] g e - N ; .
FRANER B MRS RPN B - SRCE Tt I
AR foedd a0
T i
i 1 >~ 1

CHAPIER:L & 5.

“+ 'DECIARATION OF MARKET AREA AND ESTABLISHMENT OF
v BT Wt RKET COMMITTEE AND,MARKET. © <7~

s

R S LRI N NS VR U A T SRR NI R AR SR VU T SUIVER . :
% (1) Whenever a local authority. of any. local area far the purpose ot decon- _Nonﬁqanonfor

gesting any part of the local area, considers necessary to- shift, the, commercial - activi- g‘e'gﬁ‘rti':: 5

ties im respect of a1y specified commodity to p!accg» outs;de such part, such g orverarea
focal authority may, by notification, specify its intention to recommend and )
“td U 'the 'Gdvernment to " declare- -amy-:other ‘-area:'within  such local ;ﬁ?ﬁwndatwm
area to be a market area in respect of sucL specified commod ity as specified in .such Sithority to -
fotification. : ovoramont to
declare market
area. '

* ! R T TR TRt LT . : . . AR % o R o .

U A I T l 11(2) ¥a) The notification shall state that any ebjection ‘or.suggestion. which

5 b N +, maybe teceived by the local authority, within such period as:may be:specified in the
| 3 petification, will be considered by it. L T PY IEP L D

4 o1 b D). A copy of the notification shall also be published jn suck other manner
" as may be prescribed. L AL

¢ considering the objections and suggestions as' may be teteived before

such expiry and also after considering the interest’ -of :the . wholesale

traders carrying on business in such specified commodity and such other factors,

it any, the local authority shall recommend to the Government to declare such area

+ torbesnmacketrarea in,such:docal area’isrespect of such specified commodity as
specified in the notification under. sub-section (1) : L e e

, cé:? . After the expiry of the period speciﬁed in the notificaticn under sﬁb-section
() and’ it

rovided that the local avthority may }nake_ rcqognn;endatiop in respect of more
“ithAn %ﬂé'/én'bé?ﬁéﬂ tominodity for decfgt?i?dd o the'same aredterbe'a-market area
| the sume midnder ay provided fin: this<dectiods™ <" 10wtz wrmy 970 e

i @ ER(EY INoavithstanding - anythinglcomuined iy the'Tanik Nadit Agricul-  Declaration Jof
e egiomy AW 5U].. on tsipt o e ecomendarin, Batei e

- 5f the \ecaliatithority ‘ufidér subiseotion' (3)-ob'section 3, the Government, ma by

oo, detlsick the irou specifiedidntho said otificating 101be. atark’t ;4o
-:inr}gs‘pec't”(vf'wchfspeuiﬁed COMM RN tns Yo tailss 2 g e i !

R Y

A G
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1stablishunewt
-f market
« unmittee,

Market )
comnyittee to.
bealocal.
authority.for
purposes of the
Central "Acts: -

I of 1894 #nd

IX of 1944

Alicration of
market area ,etc.,

L]

b A célp-)y of the noufication shall also be published in such other munuer
as may be prescribed. o '

(2) A notification under section 3 or under sub-section (1) .sha}l have full
force and effect notwithstanding any irregularity or detect in the publication of such
notiiication.

* 5.- ., The Government shall establish 4 market committee for every market
area.. It shall be the duty of the markaf‘fﬂ_. Stmittee to énforce the provisions of this
Act and the rules and bylaws made: ufider this Act in such market area.

{2) Evefy market committee shall be a bedy corporate by such name as the

Government may specify, shall have perpectual succession and a common seal,
" may sue and be sued in its corporate naiae; and shall, subiect to such restrictions

as are impesed- by or under ths Act; be competent to acquire and hold property,
both movable and immeovable, shall, lease or otherwise transfer any movable or
immovable property which may have beco.ne vested in or been acquired by it and
to contract and to do all other things necessary for the purposes for which it is
established:

Provided that any land required for the purposes of this Act shall be acquired Cengal Act1of
under the provisions of the Lard Acquistion Act, 1894 as provided in section 28 H18%4.
of this Act:

Provided further that no immo_va}i)le,i property shall be transferred by way of
sale, lease or otherwise by a markét commiftéé ‘without the prior permission of
the Government. .

R IR ¥ SRR SRR .

(3) Where, aftér the establishment of a'market committee under sub-s>ction
(1), any declaration is’‘made in respect of any other specified commodity under
section 4 in relation to:that markét area, then, the market committee shall be .
deemed to have been established in- respect of that specified commodity also. 3

» PR

by e
PIVRERE

- 6. Every maiket committee shall be deemed to be a local authotity for the ceprralact |
purposes of the - Lana"Acquisition”Act, 1894 and the Local Authorities Loans' Act, I of 1894. ‘

1914 - . Central Act
1X of 1914,

g

R T L LT F AN I S

£ o i K . . o, ‘l,:-;- oot T A ey il L
- 1.. (1) The Government may, by. notification, with effect on and from such
date .as may .be. specified in:the notificatidbn,— E e

(a) include any area in, or exclude any area from, any market area ;
.. (b) divide any market;area into_two or.more . separate market areas ;
v (c) amalgamate iwo or tore market areas into one market area’;

O R T N NS ACRUR I ean e . S

R (d) declare that the wholesale™ trade of any specified commodfty'ih an&
market: grea- shall*cease of that the' Wholésale tiade of ahy specified commodity
hitherto pot-carried ‘on: shall be carried on in any market area: R

. Pfovidec} that the power conferred by this section shall, in rclation to any marke:
area or speci’ﬁed-eommodxty;fbe subject:* to the provisions o! sections 3 and 4,

I TR L T [

. (2) When the limits of the market area for which a miarket commitice i
c“':;ab},:zélcd ale eltcm; under sakaeitivu (1), e f040wing cousequsuces shal', uith,
eflect’on and (:p;n/sq.;gg ?d‘atg as may be spgg;{:ed n ibe notification, ensue, namely,—

50
e

i (a), the, market :Gommittee,, shall :stand dissolved. and s :
_ i d) TNe Market . committee, Saall :stand . od . and - ns memeoe 11
vacaty. their. fol_ges.as Such ;ﬁlembefs E S S _ o 4 -Ofrsv Sha::

e s Lemye e i .y
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(5) a new market committee shall be established and constituted for ihe
new market area in accordance with the provisions of sections 5 and 8 ; :

(c) the licence, if any, granted by the dissolved market committee shall be
deemed to have been granted by the new market committee having jurisdiction
and shall continue to have effect accordingly for the remainder of the period
for which it was granted;

1 (d) there shall be transferred to the new market committee such portion of
4 the dissolved market committee’s funds and other assets, debts and obligations as-
1 the Government may, by order, direct and the rights and liabilities of the dissolved
3 market committee in respect of civil and criminal proceedings, contracts, agreements
1 and every other matter or thing arising in, or relating to, any part of the market area
' within the jurisdiction of the new market committee, shall vest in the new mark

committee. .
8. Every market committee shall consist of a Chairman, Vice-Chairman and op iution of
the following members, namely :— » market
committee.

(a) three representatives nominated by the Government from among the
wholesale traders holding valid licences for carrying wholesale trade in the market
area ; :

24

: i
(b) ‘tbree representatives nominated by the Government from among tne
members of the trade associations in the market area recognised by the localauthority;

- , (¢) two non-officials nominated by the Government in consultation with the
E ] jocal authority 3

(d) (i) in the Madras Metropolitan Planning Area,—

(A) the Commissioner, Corporation of Madras, ex-officio or his nominee ;

(B) the Chief Planner, Madras Metropolitan Development Authority,
ex-officio and '

(C) the Chief Executive Officer, Madras Metropolitan Development Authority,
ex-officiv ; and

(ii) io any other Jocal area, the Commissioner ot the Bxecutive Authority,
of tne local authority concerned, ex-officio ;

(e) Director of Agricultural Marketing, ex-officio or his nominee not below
the rank ot Deputy Director of Agricultural Marketing ;

(/) two officials nominated by the Government in consultal 2 with the
Jocal authority; and

(g) the Chiet Administrative Officer, ex-officio:

Provided that the first market committee after ‘.he_ date of commencemen: of
this Act shall be constituted without the memoers ipecified in cl_auses (a) and (&)
and it shall be reconstituted in accordance with the provisions of this section as soon
as the licences are granted to the wholesale traders by the first market committee

and the trade associations are formed in the market area.

| ( i 3 ¢ ' be prescribed :
9. (1) The Government may nominate, (n suca mannel as may , L
B any perso(n, who possesses such qualifications as may be prescribed, to be the gog;;:;?;);"
Charrman or the Vice-Chairmaa of any markst committee, and
Viee-Chairmn
' of market
(2) The Charrman and Vice-Chairman shall be qeemed to be members of the committer.
markct committee and shall have voting and othet rights as the members of the -

maiket commitiee. }

S oANr D Vv 1472}—-\3
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¢ublication ot 10. The names of the members, the Chairman and the Vice-Chairman of

%ﬁ;ﬁ n‘l’:n the market committee nominated under section 8 and section 9 shall be published

Vice.Chairmen by notification by the Government in the Tamil Nadu Government Gazette.

and members

of market

committee.

Disqualification 11. A person shall be disqualified for being nominated as, and for being, the

of Chair man 3 t : : - : mittee—
S Chairman Chairman or the Vice-Chairman or a member of a market committee

%tf“:lnt::l?é?ﬂ (@) if he is a minor or of unsound mind ;

committee.
' (b) if he is an applicant to be adjudicated as insolvent or is an undischarged
insolvent ; ' ' " :

(¢) if he has been sentenced for any offence involving moral turpitude
punishable under any law wiih imprisonment for one year and upwards, such sentence
not having been annulled and a period of five years has not elapsed from the date
of expiration of the sentence;

(@) if, and for  so long as, there subsists a coniract entered into by him in
the course of his trade or business with that market committes for the supply of goods
to, or for the execution of any works undertaken by, that market committee.

Explanation.—For the purposes of this clause, where a contract has been
fully pertormed by the perscn by whom it hns been enterzd into with the market
committee, the contract shall be deemed not to subsist by reason only of the fact
that the market committee has not performed its part of the contract either wholly
or in part;

(e) if he is in default for a period exceeding fifteen days by failing to pay
any fee or any other amount due to the market committee, from the date on which
a demand or notice has becn served on him in that regard ;

(f) if heis employed as legal practitioner on behalf of the market committee
or against it; or

(g) if he is _ a raid officer or servant of any market committee other than
the Chief Administrative Officer. .

Term of office of 12. (1) The term of office of the Chairman, Vice-Chairman and the members
Chairman, vice- of a market commiftée, other than the ex-officio members, shall be three years from
gheg:brg’rf“ and  the date of publication of the notification in the Tamil Nadu Government Gazette

T under section {0 and such Chairman , Vice-Chairman and members shall be eligible
i for nomination for another term of three years: : '

~ Provided that for the purposes of this sub-section, a person who has held office
in a casual vacancy for a period of not less than one year shall be deemed to have
held office for one full term of three years:

Provided furtker that the Chairman or the Vice-Chairman or a member, not-
withstanding the expiry of his term of office, shall continue to hold office and function
as the Chairman or the Vice-Chairman or a member, as the case may be,of the market
committee until the nomination of his successor, or for a period of three months
whichever is earlier : !

‘Provided also that the Government may, by notification, on or before the expiry
of the term of office of the Chairman, the Vice-Chairman and the members of a
market committee. for sufficient cause, direct that the term of ¢ffce of such Chairman
Vice-Chairman and members of the market committee as a whole be extended by’
such period not exceeding six months at any one time, but not :xceeding one year
in the aggregai., as may be specified therein. z

(2) (a) The Chairman or Vice-Chairman or a member of every maiket
committee, other than the ex-officio member or the members nominated under
clause (f) of section 8, shall cease to hold office if he absents himsalf from three conse-

cutive meetings of the market committee, including meeting: which
quoarum could not be held. - " : . for want of

o
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(b) For the purposes ct ciause (2), no mesting of the market committee
from which the Chairman or the Vice-Chairman or a member absents hlmseli’ shall
be counted against him if due notice of that meeting was not gzven to hlm. T

(3) Where a person ceases to be the Chairman or the Vnce-Chalrman or a
member under sub-section (2), the Chief Administrative Officer shali ..! once intimate
the fact in writing to such person and report the same to the’ Government. The
Government may, on their own motion, or on an application made by such person
within fifteen days of thc receipt by him of such intimation, restore him to his office
as the Chairman or the Vice-Chairman or the member, as the case may be:

Provided that the Chairman or the Vice-Chairman or a member shall not be
so restored more than twice during his term of office.

(4) Every casual vacancy in the office of the Chairman or the Vice-Chairman
or any member of the market committee shall ordinarily be filled up not later than
three months from the date of occurrence of the vacancy by a hiesh nomination in
the manner prescribed : :

Provided that no casual vacancy sh_all be filled up within four months before the
expiry of the term of office of the Chairman or the Vice-Chairman or the membet
in whose office the casual vacaucy has occurred. !

(5) The Chairman or the Vice-Chairman or the member nominated to tiil up a
easual vacancv under sub-section (4) shall hold office only so iong as the Chairman
or the Vice-Chairman or the member in whose place he is nominated would have
been entitled to hold office if the vacancy had not occurred.

Explanatzon --For the purpose of this section, “casual vacancy” means a vacancy
occurring otherwise than by efflux of time.

(6) 1If at any time it appears to the Government that any person nominated
by them as a member has shown himself to be unsuitable for his office, or has beep
guilty of any misconduct or neglect which renders his removal expedient, the
Government may, after glvmg him an opportunity of making his tepresentatlon
against the proposal by notification, remove such person from his office:

13.  Any person nommated uadet clause (@) or clause (b) of section 8 in his Nominated
capacity as A member of a particular body or the holder of a licence under sub-section pe,so,‘,‘s to
(1) of section 21 shall, if he ceases to be a member of that body or the holder of that ceaseto be
Jicence, as the case may be, for a pariod of more than three months, cease to be a @ member in
member of the market Committee. : . certain cases.

14. Any member of the market committee nominated under clause (@), Resignation of
clause (b) or clause (c) of section 8 may résign his oﬁice by tenderng h;s members of
resignation in wrmngv to the Chief Administrative Officer 'and- sych. resignation market
shall be eftective on its receipt by the Chief - Adnumstrat1Ve Officer. committee.

15. A Chaitman or a Vice-Chairmaon of a market committee may resign his g osienation of
office by tendering his resngnanon in writing to the Government and the resngnatlon Chairman and

shaii be effective on its receipt by the Government. Vice-Chairman
’ : : ) of market
committee.
16. If at any time it appears to the Government that the Chairman or the )
Vice-Chairman of a market committee has shown himselt to be unsuitable {or his Removal of
Chairman and
office,or has been guilty of misconduct or neglect which renders his remevalexpedient, yice-Chairman
the Government may, after giving hiin an opport:nity of making his representation of market
dgainst the proposal, by notification, remove, such ‘"‘halrman or Vlce-Chaxrman, Committee.

as the case may be, from office.

17. The meetings, yuorum and procédure of the market commnttee shall be feetings o
regulated in accordance with the bylaws made id this behalf. - . ' market
committee,
18. Every market committee shall establish in the market area such aumber of
markets providing such facilities, as the Government may, from time’ to time, du'ect Bstablishment
for the wholzsale trade of the specified commodxtv. E S of markets.
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19. Notwithstanding anything contained in section18, wherea market committee
is satisfied that on account of the specialised nature of the wholesale trade of any
specified commodity like tresh fruits, fresh vegetables, fresh flowers, or other perishahle
goods in any market area, it is expedient to ensure the efficient regulation
of the wholesale trade of such specified commodity in such market area, the market

committee may establish, in such market area, special market for such specified
commodity. '

CHAPTER Il

REGISTRATION OF WHOLESALE TRADERS AND WHOLESALE
TRADING IN SPECIFIED COMMODITY IN MARKET AREA
UNDER LICENCE.

20. (1) The Chief Administrative Officer of every market committee shall

maintain a  registe., for every specified commodity for registering the wholesale
traders, 1n such form and in soch manuner as may be prescribed.

(2) As soon as may be, after any area is declared to be a market area for
any specified commodity, the Chief Administrative Officer shall issue a notice in
such form and publish it in such manner as may be prescribed,inviting all .he whole-
sale traders actively engaged in the wholesale trade of such specified commodity
in the local area, to apply in writing to him for registering themselves with the market
committee.  Such applicat'ons shall be invited within such period as may be pres~
cribed, calling upon the applicants to adduce evidence that the applicants have been
actively engaged in the wholesale trade of such specified commodity in the local

area imme(_iiately before the date of publication of the notification under sub-section
(1) of section 4.

(3) Every person other than the persons referred to in sub-section (2) intending
to carry on the wholesale trade of such specified commodity in any market area

shall also apply to the Chief Administrative Officer for registering his name with
the market committee.

(4) The application for such registration shall be made in such form and
shall be accompanied by such fees and documents as may be prescribed.

(5) The Chief Administrative Officer shall consider all applications received
by him and if he is satisfied on making such further inquiry, ifany, as he may deem
fit that an applicant was actively engaged in, or intending to carry on,the wholesale-
u:ade, he shall. include his name in the register maintained by him under sub-sec-
tion (1) and mfogn} the applicant accordingly. Every such registered wholesale
trader shall be eligible to get a licence as provided in section 21.

(6) If the Chief Administrative Officer refuses to register the name of any

- person who has applied for the same, he shall communicate his decision in writing
with reasons therefor to such person: '

Provided that no order unde~ this sub-section shall be passed unless the person-
concerned is given a reasonable opporfunity of being heard.

. (7) If the Chief Administrative Officer, on application made to him o

information received by him or on his own motion, is satisfied afier such inquir;
as he deems fit, that any entry in the register is erroneous or defective in any parti-
cular or should be omitted on the ground that the person concerned has ceased to
carry on the wholesale trade in such specified commodity, he may, after giving the

g erson a reasonable opportunity of bei d, a i
in the register. Ppo y of being heard, amend or omit the entry

(8) Any person aggrieved by any decision of the Chief Admmistrative Officer

in regard to the refusal of registration or amendment or omission of any entry of

his name in the rengteT, may make an appea] in erting to the local authorit el
sueh period as may be prescribed. ity within-

coZ
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. (9) The decision of the Chief Administrative Offiéer in Tegatd &6 such regis-
tration, and where an appeal is made against such decision, the decision of the local
authority, shall be final. :

21. (1) On and after the date specified by-the local authority, by notification
(hereafter in this section referred to as the notified date), no person shall, within wthrg?is:glq
, N in

arket y— :
a m area ' v :g .
S, o commodity in
(a) set up, establish or use, or continue or allow to be continued, any market aryea
place for the wholesale trade of any specified commiodity; or %o };eregulateu
y licence.

9
2
i
s,
'
3

1 .. (b) operate as weighman, measurer, trader, wareliouserhan or in any other
'S capacity in relation to the wholesale trading of any specified commodity; or

F 3 .. (o) carry on any wholesale trade of any specified commodity in any place
E in the market area other than in the market or special market, as the ¢asé may bé,
except under, and in accordance with the conditions of, a licénce grantéd to him in

] that behalf by the market committee under this Act:

1 4 Provided that—

(i) . all orders granting, renewing, refusing to grant or. refusing to remew,
cantelling or suspending any licence shall be in writing and no ordér fefusing to
gramt or renew or cancelling or suspending 4 licence shall be made without giving
the person concerned a reasonable opportunity of stating His case ;

(1) thereasons for any such refusal, cancellation or suspension of a liceu -
shall be recorded in writing ;

(iil) , the market committee shall not refiise to gratt dnl fnitial ficéncé to dny
registered wholesale trader. : '

b Nado (2) Nothing contained in sub-section (1) shall apply to a Warehousing Corpo -

 XVofiosy, Tation established or maintained by the State or Central Government or a warc-
- houseman licensed under the Tamil Nadu War¢houses Act, 1951 in respect o8
1 storage, weighment or measurement of any specified commodity accepted for
| warehousing. -

(3) A licence under sub-section (I) may be refused to a person,—

(@) whose licence was cancelled, and a period of three years has not clapsed
since the date of the cancellation ; or

(b) who has been comvicted of an offence where such offence relates
to his business or his integrity as a man of business ; or

(¢) in regard to whom the market committee is satisfied, after such enquiry
as 1¢ considzrs adequate, that he is a benamidar tor, ur a partner with, any other
person to whom a licence may be refused under clause (a) or clause ).

(4) If a market committee is satisfied, either on a reference made to it in
this behalf, or otherwise, that— ‘

(@) a licence granted under sub-section (1) has been obtained byjmisrepre-
sentation or fraud, or

‘by the holder of a licence has comtravened, or failed to qompfy with, any of
the provisious of thix Act or the rules or by laws made under this Act or anyofthe
conditions of the licence,

_ then, without prejudice to any other penalty to which the holder of the licence
may be liable under this Act, the market committee may, subject to such rules as
may be made in this behalf, cancel or suspend the licence, after giving the holder
of the licence a reasonable opportunity of showing cause against such capcellation

or suspension.

~ CAYN 8
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(5) Any person aggrieved by the dccision of the market comnuice —
(a) refusing to grant,or
() cancelling or suspending,

a licence may, within such time as may be prescribed, appeal to the local authosity

" and the local autaority may make such order in the case as it may think fit.

(6) A licence granted under sub-section (1) shall be valid for a period of thiee
years and may be renewed from time to time and the provisions of this Act shall, so
far as may be, apply in relation to the renewal of a licence as they apply in relation
to the grant of a licence.

- (D Erery person to whom a licence is granted under sub-section (1) shall
comply with the provisions of this Act, the rules and by laws made under this Act
and the conditions specified in the licence.

_(8) (4) Notwithstanding anything contained in any law for the time being
in force, no local authority, including the Madras City Municipal Corporation
constituted under the Madras City Municipal Corporation Act, 1919 havin
diction over the market area, shall, on and after the notified date, establish, authorise
or continue, or allow to be established, authorised or continued, any place in the
local area including the market area as a market or a placé'to caiy on the wholesale

trade in respect of any specified commodity and any permission or licence already

granted by such local authority shall stand cancelled on the notified date.

& (b) Upon {such cancellatiou of any permission or liceuce, if the holder of
such permission or licence refuses to discontinue his wholesale trale in respect of
any specified commodity in the place referred to in clause (a), the market committee
may, by notice in writing, dircct such person, within a period of one month or such

further period as may be specified therein, to stop carrying on the wholesale trade
in such place.

. (o) If any direction given under clause (b) is not complied with, within
the time specified in the notice, the market committee may, without prejudice to any
penalty that may be imposed for any contravention of the provisions of this section
have such direction carried into effect at itc cnst and have the amount therco,f
recovered from the defaulter in the same¢ manner as arrears of land revenue.

‘ _(d) Upon such cancellation of any permission or licence, the holder of such
permission or licence shall not be entitled to claim and receive any compensation,
but shall be entitled to claim and receive such amount towards refund of the fees

f?aid by him as is proportional to the unexpired period of such permission
icence. -

or

22, ({) 1t shall be incumbent on the market co
registered wholesale trader with suitable alternative facilities at such places in the
market, of such nature and size, and on such terms and conditions as the market

comll;nittee may determine, to enable him to carry on his wholesale trade in ‘he
market

mmittee tc provide every

Provided that if any such person fails to utilise the alternative facilities so pro-

vided, within such period as may be prescribed, the liability of the market ¢ i
to_jprovide such facilities shall cease. ¢ Fommittee

2) Any registered wholesale trader wggrieved , by anythina dene by
the market committee under sub-secuon (1),may appeal to the local authority

within such period as may be presciibed and the order of the local "y
such appeal, shall be final: ocal authority, on

Provided that no order shall be passed by the iocal authority oa such appeal

against any registered whofesale tiader without giving him a reasonable opportuni
of being heard. = opportunity

PN - R e ahd ad o o d ey g g o s a—
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CHAPTER 1IV.
POWERS AND DUTIES OF MARKET COMMITTEE.

23. Without prejudice to the generality of the powers conferred dnd dutieS pouwers and

imposed upon it by or under this Act, a market committee may— duties of
market

(1) construct, maintain and manage the buildings or structures in the market Committee,
area; -

(2) provide, maintain and manage any instruments or implements required
in the market;

(3) grant, renew, 1cfuse, suspend or cancel licences fo carry on wholesale
trade in the market;

@ regulate the entry of vehicular traffic into the market area and sct up
check posts or erect barriers or both at such place or places as ni., be necessary;

(5) collect or maintain, disseminate and supply information in respect of
production, sule, storage, processing, prices and movement of specified commodities;

(6) provide for the licensees and other persons visiting the market, common
services including transport. grading, weighing, restaurants, petrol pumps, and
temporary accomntodation for persons visiting the market;

(7) enforce the provisions of this Act, rules, bylaws made thereunder and
conditions of the licences granted under this Act and

(8) perform such other functions and duties as may, from time to time,
be necessary or expedient for the purpose of maintaining or managing the market.

24. (1) It shall be competent to a market committee to levy and collect fees
Power of

in such manner and at such rates as may be laid down in the bylaws, — markel
: © commiltteto

(@) subject to the provisions of sub-section (2) of section 25, for stalls, levyfees.
~ffices, shops, godowns, and other open spaces in the market area;

(b) for the grant and renewal of licences;

(¢) for any common services, ameaities and facilities provided or arran-
ged by the market committee; .

(d) for the entry of vehicles and goods into the market area; and

(e) for any other matter for which fee is to be o: may be levied and collec-
ted by if.

(2) Thaz order detzrmiung waz (2 of other amount payable under this
Act shall b2 conclusive evidence in any presecution or other proceedings.

(3) The validity of tie levy or collection of any fee or other amount made
under this Act or the liability of any person to any fee or other amount so - assessed
orlevied shall not be questioned in any criminal court in any prosecanon or otier
proceeding, whether under this Act or otherwise,
wuds-32¢ Hom
25. (1) Notwithstanding anything contained in elause (2) of section 5, 2 market com-
mittee shall not, except with the concuirence of the local authority and the previous m‘l"’”
sanction of the Governiment, transfer by sale, lease, exchange, mortgage or otherwise mn,fe,i;.

any land or building vested in it or acquired by it and 51tuated in the ma.rket area. immovabt;
) propertyof *

’2) Subject to tie provisions of sub-section (1), the market committee may :’::.‘:;i‘m&

dispose of by sale, lease, exchange, ‘nortgage or otherwise any building, stall, shop,
stand, enclosure or things attached to tie land or p2rmauently fastened to anything
attach>d to ihe land, subject to such condidons and such limitatiozs as mav be
determined by bylaws made in that behalf.

&
i
>
m

- ]




130 " TAMIL NADU GOVERNMENT GAZETTE EXTRAOR 1} 1. 1)

Execution of 26. (1) Every contract entered into bS' the market committee shall be in writing
contracts by and shall be signed on behalf of the market committee by the Chaiman, the Chief

E:f:;n”, Administrative Officet and »ne other member of the market Committee, or where

a Special Officer has been appointed under sub-section (1) of section 42 in respect ofa

market committee, such Special Officer and the Chief Administrative Officer.

(2) No contract other than a contract executed as provided in sub-section (1

shall be binding on the market committee.
Power to 27. Any land acquired for the purpose of this Act shall be deemed to be
“%“"ﬂa%d land needed for a public purpose, within the meaning of the Land  Acquisition Centra! At §
equisition  Act. 1894 and such land may be acquired under the said Act. of 1894,
Act, 1894, , . ) .
Acquisition of 28. (1) Waere aay land is required for the purposes of this Act, the market
Iand. committee may make an application to the Government for acquiring such land centralAct 1

under the Land Acquisition Act, 1894. of 1894,

(2) On receipt of an application under sub-section (1), if the Government
are satisfied that the land specitied in the application is needed for a public purpose Central Act I
specified therein, they may acquire such land in accordance with the provisions— of 1894,
of the Land Acquisition Act, 1894.:

ucers andsere 29+ (1) There shall be a Chief Admipistrative Officer for every market
vants of market Committee, who shall be appointed by the Government.
~ommittee, '
(2) The market committee may, with the appioval of the local authority,
appoint other paia «Zcers and servants as are necessary for the efficient perfor- -
mance ¢. ..s functions.

(3) The Chief Administrative Officer and other paid officers and servants
of the market committee shall be whole time Government servants.

(4) The salaries, allowances, pensions and other remuneration of the Chief
Administrative Officer and other paid ofiicars and secvaats of the market committee
shall be paid in the fiist instance from the Consolidaied Fund of the State and
the market committee shall, out of the Market Committee Fund, repay to the
Government the amount paid by the Government under this sub-section.

(5) Notwithstanding anything contained in this Act and subject to the pro-
visions of Article 311 of the Constitution, the Government may make rules regulating B
the conditions of service of the Chief Administrative Officer and other paid officers F
and servants of the iarket committee, -

30. (1) Subject to tiae superintendence, direction and control of the market L

Powers and committee, all the exccutive functions of the market committee shall be exerciseq _
duties of by the Chief Administrative Officer.

Administrative N | .

) (2) Without prejudice fo the provisions of sub-section (1), the Chief

Administrative Officer shall— ‘ :

r

(i)v supervise the financial and executive administration of the market committee
and exercise such powers and perform such dutiés and functions as may b ¢ 51?3‘ 1
or imposed upon him by ttis Act or the rules made thereunder,; and

s ST e e

. (if) be résporisible for collection of all sums die to the market commit

.nd payiiient of alt sutis payable By the market comimitiés, mittes
Acts of - 31. Né act dotié or procéeding taken under this Act by the market i
mariet shall be invalidated merely on the ground- committee
::;t:l? dated by - (@) of any vacancy or defect in thé constitution of the market committee -
irregularity,” Of 4
vacacy, etc. '(b) ] det

of any defect or irregularity in the appointment of a pe i ' 2

a member thereof; or P person acting as : e
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(¢) of anv defect or irregularity in such act or proceeding nut afecking
the merits of the case,

CHAPTER V.

MARKET COMMITTEE FUND AND FINANCE.

32. (1) All moneys received by a market committee shall be paid into a fund goafﬂ;fi‘““.
to be called the “Market Committez Fund”". All expenditure incurred by the market Fund.
committee under, or for the purposes of, this Act shall be defrayed out of the said
fund; and any surplus remaining after such expenditure has been met shall be invested
in such manner as may be prescribed.

3 . (2) (a) Every markct committee shali, in addition to the amounts payable

: under sub-section (4) of section 29, out of the Market Committee Fund. pay to the
Government the cost of any special or additional staff employed by the Government
in consultation with the market committee for giving effect to the provisions of this
Act in the market area.

(b) The Government shall detérmine the cost of special or additional staff
and shall, where the staff is employed for the purposes of more than one market
committee, apportion such cost among the market committees concerned in such
manner as they think fit. The decision of the Government determining the amount
payable by any market committee shall be final, ) Y

(3) All amount received to the credit of the Market Committee Fund shall
ibe kept or invested in such manner as may be prescribed.

33. Subject to the provisions of section 32, the amount standing to the Purposssfor}

credit of the ‘Market Committee Fund} may be expended for all or any of the &hﬁm::"“
following purposes, namely i— Fmddt:;,’h 3

(a) acquisition or requisitioning of any site or building or purchase of
other assets for the market committee for carrying out the purposes for which it
.48 established ;

() establishment, maintenance and improvement of the markets and
providing such facilities in the market as the Government may direct under
-section 18 ;

(¢) construction and repair of buildings which are necessary for the pur-
poses of such markets and for the health, convenience and safety of the  persons
using it ;

(d) provision and maintenance of standard weights and measures ;

(e) payment of amount] to the Government under sub-section (4) ot
section 29; :

(/) vpayment of amount under sub-section (6) of section 42 ;

(g) payment of interest on loans that may be raised by the market committec
for carrying out the purposes for which it is established and the provision of a sinking
fund in respect of such loans ;

(A collection and dissemination of information regarding all matters relatin g
to statistizs a1<d wiolzssale trading in respect of thz specified commodities :

¢y padiped o oaswapce premium on the insurance policy o stocks held

C e iy A e e P 2% mAZ in m e te o gaimet &
or FancooTIn gudn e Ld transettion sLeds ia narsots g2ainst fire, theft, flegd 400
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() call for and examine the proceedings of the market committee; and
(e} exaicise such other powers as may be prescribed.

(2) The local authority may issue such directions as may be necessary to the
market committee for carrying out the purposes of this Act and if the market
committee fails to cymply wita suca directions, tie local authority or any officer
authorised by it muy direct the Caief Administrative Officer to comply with such
directions and the Chief Administrative Officer shall forthwith comply with such ‘
directions.

39. (1) Any ofiicer, servant or member (including the Chairman and Vice~ Duty of officers, }

Chairman) of the market committee shall [urnish such information in his possession servants or

in regard to the aflairs or proceedings of the market committee, as the local authority members to

or any officer authorised by it or, as the case may be, any officer authorised by the if:{;lf:ation to
Government, may require hin; so to do. local authority,

(2) An officer holding an enquiry into the affairs of the market committee

9 or examining the proceedings under section 38 shall have the same powers as are

B Act V of vested in a civil court under the Code of Civil Procedure, 1908 when trying a suit

in respect of the following matters, namely :—

(a) discovery and inspection ;
() enforcing the attendance of any person and examining him on oath ;

(c) compelling the production of books of account and] other docu- g
ments; and A :

(d) issuing commissions.

40. Where the local authority or any officer authorised by it has reason to believe sgjzure of account
that the books and records of the market committee are likely to be tampered with, books and other
or destroyed or the funds or property of the market commutiee are likely to be mis- documents,
appropriated, the local authority or an officer authorised by it may seize and _take
possession of such books and records, funds and property cf the market committee,
and the officers, servants ¢r members (including the Cheirman and Vice-Chairman)
of the market committee responsible for the custody of such books, records, funds
and property shall give delivery-thereof to the local authority or the officer so autho- |
rised

41. The Goveinment may,? either on their own motion or on the recom- ion of
me wation of the local authority, by order, supersede the market commuttee, if in market committee
% the opinion of the Government, it is not competent to perform or persistently makes
s default in peiforming the duties ;mposgc_l on it by law or exceeds or abuses its powere
or if in their opinion the financial stability of the mark:t committee is hreatened :

Provided that no such order sha}l be made by the Government without giving
the market committee an opportuaity of being k‘heard. :

42. (1) When a market committee is superseded under section 41. the Govern. Appointmeot of
ment shall, by order, appoint a Special Officer for a period not exceeding one year Special Officor
to manage the affairs of the market committee pending the constitution of a new -
market comunittec or, ac the case may be, the entering upon office by a new market
commitiee :

Provided th t the period specified in such order may, for special reasons to be
recorded in writingy by the Government, be extended from time to time, but such
order shall not remain in force for more than three years in the aggregate.

(2) A Special Officer may be appointed uncer sub-sectic n (1) for one or more
;orket committers as the Government may, by order, specify,

! (3) Upor ihe izue of zn order under sub-section (1) appointing a Special
. Lo nansesuwenees shall ensie
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.. (b) all the asscts vested in the markct committe: shuil, subject to all
habilities, vest in the Government.

(4) The Government may, by order, tran<fcr, to (¢ Specal Gff cer appointed
under sub-scction (1), the asscts and liabilitics ,f the market comnaittze a5 on the
date of such transier.

(5) Where a Special Ofycer is appointed under sub-scction (1 gz Goyernment
| may appoint an advisory board to advise the Speciad Ofer m such matiers as
| may be specified by the Government and the «dvisory bourd shall consist of the
following members, namely:—

(a) three persons licensed under sub-section (1} of secticn 21 in the
market area;

! (b) the Deputy Director of Agricultaral Marketing héving jurisdiction
over the market area;

(¢) two other officers of the Goverament.

| (6) The Governmeni may fix the remuneration payable to the Special Officer k
' appointed under sub-section (1) and the amount of remuneration so fixed and such 1

other expenditure incidental to the management of the market committce, durin»

the period of appointment of the Special Officer as may be approved by the Govern-

ment, shall be payable from the Market Committee Fund,

|

|

l (7) At any time before the expiry of the period referred to in sub-section (1),
‘ the Government may constiute a new market committee in accoerdance with section §
| and transfer thereto all the assets and liabilities of the market committee as on the
| date of such transfer.

Powe,s ui Specral ‘2. (1) When a Special Officer is appointed under section 42 during his term

Ofificer. of office, all the powers vesting in, or exercisable by, and the duties and functions
imposed on the market committee, the Chairman and the Vice-Chairman, by or
under this Act or any other law for the time being in force, shall vest in, and be exer-
cised or, as the case may be, performed by the Special Officer.

(2) The Special Officer may delegate such powers and entrust such duties
and functions to the Chie! Administrative Officer as he may deem necessary.

Delivery of 44. (1) Where a Special Officer is appointed under section 42 and such Special

possession of Officer is resisted in, or prevented from, obtaining possession of the books, accounts,
records and documents, securities, cash and other properties, whether movable or immovable
propertics of of the market committee (hereafter in this section referred to as the records

market committee. and properties of the markct committee), by any person who is not entitled to be in

possession of the records and properties of the market committee, any Metropolitan
Magistrate or any Judicial Magistrate of the first class in whose jurisdiction the office
of the market committee or the records and properties of that market committee
is situate or are kept shall, on application by the Special Officer and on the production
of the order of appointment, and of a certificate by the local authority, in the pres-
cribed form setting forth that the records and properties mentioned therein belong
to the market committee, direct delivery to the Special Officer of the possession of
the records and properties of the market committee.

{2) Every application under sub-section (1) shall be accompanied by copies
of the orders made nnder sub-sections (1) ard (4) of section 42.

{3) On receipt ot an application under sub-section (1), the Metropolitan
Magisirate or the Judicial Magistrate of the first class, as the case may be, shall by a
warrant authetise any police officer not below the rank of a Sub-Inspector of Pelice

®
|
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to en‘er and search any placé where therecords and propertics of the markc
committee are kept or believed to be kept and to seize such records and properties.
The records and proparties so saized shall be handed over to the Special O.Heer.

(4) All ssarche; and seizares m.de uader sius section shall be carried  out

i Act 2 0F 4 accordance with the provisions of the Code of Criminal Proc:dure, 1973 relating

to search or seizure made under the authcrity of a warrant issued by a  Magistrate.

CHAPTER VIL
APPEAL AND REVISION.
* 45. (1) Save as . otherwise ~provided in this Act, an appeal from every A
oragmla\ order passed under thxs Act o, the rules or by laws made thereundcr Ppeal,
“shalf lie— Co foi

(i) if the order is made by the ‘Chief Admlmstranve Officer or ‘ s;ny
) ,other ofﬂoer of the market commxttcc to the market commlttee'

commxttee, to the Iooa!

_ (u) 4f “the ordcr is- made by thc market
‘authonty, aad - L ‘

(m) if the ordtr is made b) thc Jocal authonty, to the Govemmcnt o

R

. (2) In the case of an ordcr pused m, appal by the market comfmttoﬁ or . ‘the
«!uca] authonty, 2 second appeal shall lie to the Goverpment. - Lo .

“ e (3) No appul of socond appeo.l sha.ll be entertamcd unless lt 1s ﬁlod wxﬁm
s h: pendd a8 iy be: prescnbed. _

“) No order prejudxcaal to any person shall bc passcd in any appcd or seoond
appéa] unless the person:concerned. ig, given an opportumty of being bwd

(1) The Government may, at any time, call for and examine tke ;pacord: Revie
bf any markel committee or local. ¢ut20nty in rcspect of any proceeding to satisfy “° 100

ﬂ:amlm as; w0 the qegularity of. or the cormsotness, Ipgality or s e
¢ pAssEd in: and: f, in any case, it appears  .: mru:'»?/

‘«*:‘ 44l
f”"é" Covereen wtfm o ogdea'ec&’ah mshoam,be modificd, anulled,”  4:1&:- tsr083

.3/' e N

s»\,-.

¥ 4o.1h¢ Gevernment: that.any such
dera.bﬁn’:*ﬂ:cﬂ*the Government may pasy. pxders Bk

“<revénied or: resditted £o¢ rooonsx
aocordmgly R L ,,,,'w‘. b e
Basine1, Provided, th:‘f‘btfoac«?usmg any order ander this sub-sectnon the Gevorn-

« N .
N .>~.~w S RS e e .
B D ‘\"I" g, _““_. R 0 s .

"~ shall; f o;dei" is tiketySlo* be peejudm | to anypcmdn, nxo such

RO & ’ s

person 2 rcasonable Opportumty ‘of ‘makiliy s represe tations ; and,
,.513 -m, (‘4.)
Saeiay Sult SucH - at hority:or: r-as they deem fit,
s o 5) @l)‘c‘:)ﬁ b oy s-;?t’*sfoa?i ﬂ? y i L ¥ x,M

(2) The Government may stay the ‘execution. of an);, suph dob%gi‘én ‘o drdcr
Q’ i

J S ;Ren*_p-& }l}g ‘exercusc ‘théir pow;rs undcr sub~§ectlon ‘(1)'in reSpedt

:,'.5 \47 v gk
{a) cvadeé the bay
y o undcr this Act. or

qmmd by “or under this Act.to make any statement or furmsh

makes any statement or furnishes any’ mformatlon which he
e tc .be false, or not: true,‘ m any

.e,(b) wbcn e

<. gpw-information,
knows or has reasonable cause to bellev

material parnicular, of

AN A
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(2) Notwithstanding anything contained in sub-section (1), whére any such -
offence has been committed by a company and it is proved that the offence.has.been
committed with the consent or connivance of, or is attributable to, any neglect on
the part of any director, manager, sec-etary or other officer of the company, such
director, manager , secretary or other officer shall also be deemed to be guilty of the R
offence and shall be liable to be proceeded against dnd punish:d accordingly. - Lot

Explanation—For the purposes of. this section, —

(a) “company™: means any body corporate ;an‘d includes 2 firm, or other
association of individuals, and S ’ o

'(b)‘.‘;‘.director” in rclation to a firm. means a partner in the firm,
CHAPTER IX.
MISCELEANEOUS.- ~~ = s aen

53. (1) No suit or other proceeding shall lie against the market committee Bar of entatn
for any act done-or purporting to be done under this Act. proceeding

(2) () No suit, prosecution or other proceedihé shall lie against the Chairman
or Vice-Chairman: or Chief Administrative Officer or any cfficer or servant of the
market committee far.anything which is in good faith done or intended to’be dome

under this Act or any rule, by law of notification i$sued under this Act.

.{b) No Chairman or Vice-Chairman or Chief Administrative Officer or other
officer or servant of the market committeé shall be ‘1idble in respect of any such act’
in amy civil-or crimtpal proceeding if the act. was don~ in good faith in the eourse
of the execution of the duties or the dischdrgeof the'functions assigned to him by

- or wnder this Act. " S o B

__— s “"l'lié"Chairrgx,an, Vice-Chairman dnd__"_'ithqj‘(_’h_"itff{’(dfhinfﬂfatjié) Officer_of Chairman, -
il Act XLV (he market committee shall be decemed to be pliblic’ sérvanis within the meaning &’f‘é‘fs’iﬁm"‘,w

of s;ictidquZlcéof_‘tyhc;,Inéian P¢"*ﬂ:_¢0d°,-,_;;;‘ : o Admimagie

55, Save as otherwise provided in-"section 59 mo suit, prosgeution or-other Limitation tor
*; progeedings. shall be instituted against the Chairman or Vice-Chairman or - Chief certain suffs an*

¢ Administrgfive ‘Offteer ov officer>or Servdnt. of, the. market, compmittee. . for any act Prosecutions.
_progeeding: - is instituted within six months from the ‘date of the act  complained

ok e SRR :
56: «Allsums. dues from-a market. comugiitie jo the’ Goveininent aod all sums i
due to 4. market: comynittee. cither by, way'q '?,eﬁ‘ }Qx?‘pihgqﬁé‘e_:uﬁge_gthis- Aet, 118 ﬁ,ﬁ‘f"’f ot
rules or the bylaws,- may be recovered in fhe Sime Wanner 85 arrears of lard o

.87, (1) Notwithstanding anvihing contairied ‘ih the Hegistration ‘Act,..1908; Regairsiior of
5"&‘53% Act XVE it shall not e inegessary Hor the-Chairman or any member or + flicer o servant of doeumens =
" mﬂrﬂét'imiiimitmi‘.ms.&tmw!t:qﬂiwnagppg&. d.Urider deqtion A2 to-appear: in.Reswid,
DEIOn Or by agcn_t,'ata;any rcg'.istratloniq'ﬁce 0’ any proc e htg conm.mdum .th'c mirmku pi ,
régfiteution of auy imytrsinent executod by, him in his. official capacity er to sign e
as provided in.section S8 of that Act. - T - T ULl Ao oo

: . . . ( e _( s e
y . Where any. instrument is so, executed, the registering officer to whom:
o *S&Chzﬁégw‘glzﬁ?‘%;“ﬁéﬁﬁafﬂr registrition Hy: if KEthinke fit; refer to such
- Cha ;mﬂﬁa:*mw;f~,9 ficer, servant o Spetidl Ufficet 101! Informatibn, sespecting -,
‘the same and. shall, on being sati’sﬁétf‘ro’f't -Exechtion. théredf, segister. the jnstro-
ment. Ty e e |
" 58, Notwithstanding anything .contained in the Code of Givil procedure, [njusiion ot
' Lantral Act V of 1908 3} in any o‘ﬁ,ﬁ liw %or the time beihig #forse, no court ghall grant any pzima- to ‘l:‘:'i:m«i
. 408. aent or temporary injunstion or make arly ‘inferim order in-any mannet.in relation ?:o eadinngs, <hs.,
to nomination ot appomtment under this Act including the preparation or nubli- -

cation of any fist of persor v a:ad under sestion 2! for the, pirposss of noTi-

nation. : -
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W

() ta:tezstiu maybe levied bythe market-cammitteeia espuct Ol 4o |
» by @ Q) LAC MAKEEC LHRES-Ly pespucl) ST \ .
granted or renewsd under section 21 and the recovery of such fees ; . . . . (3wl

(f) th: prosadure for determination of fees and the manner of colleci,...
thercof ; T ‘ Tt et Ty A

(g) th:form in which, and the conditions subject to waich, the [isnss G4ty ¢
sub-szction (1) of section 21 may be issued or renewed ;
X . . . N PR AN

() the preparation of plans and estimates for worlcqiprc}pos:d 10 b2 icTAS
trusxd partly or wholly at theexpenseof the market committee, and tire gy is -
sanction to such plans and estimates ; ' SRR

() the nrozxdvreto befollowsd Sy the market coth nitt > ia respect of fnaricial
matt>rs genzially, including the mann e in which, 311tz restrictions and conditicns
subject to waich, cxpenditure may be incurred by it; ST

(j) the formin which the accounts of the maiket comm *:tees shall be ‘kcp?,
the audit a1d pudlization of sucih accounts and the cairg:s, if a1y, to bz made for

such audit ;

(k) ti1: p-eparation and submission for approval of an annual
budget an | the renorts and returns to pe furnisied by the Caief Ad:ministrativ:
Offic:: of the mirket committee ; |
. L . I
() theinsestment and disposal of the surplus fual of tas mwark:t
committe:; S
’ I

(m) th: mothods of recruitment and conditions of servizs of ta: Chief
Administranve Ofiser, officers and other servanis of the markst com mitt:s ;

(n) the travelling and other allowances that my bz pail £tz me ad s,
the officers a1 szrvants of the market committee ; .

(o) the muer in which the inspection.of the mairket committee saall be ' :
held ; R .

(») the procedure to be followed in respect of receipts and disposals of Muarket '
’ ’ ' |

Committez Fund and matters connected thereto ; and ‘ _ ‘

(g) any other matter which bas to be, or 'may bs prescribed.

(3) Any ruic made under this section may provide that any contravention
ihercof or any of tha conditions of any licence issued nader: this. Act shall be punishable
with fine which nay extend to one thousand and five hurdred rupees.

66. (1) Subject to the rules made by the Government under section 65, power v make
¢hz market com nittee may, with the previous approval of the Govarnmant, in respect by faws ,
ot th: markst area tor which it was established, maks bylaws.for the regulation ot ,
the business and the conditions of trading therein and for such other matters relating
to the day to-day regulation and administration of markets inzluding market and
oner  charges  and any other matter for which provision is t) be or may be made

in the bvlaws &

Providad that where a market committee fails to make bylaws under this
sub-3sction within one moath from the date of its constitution undzr section 8, the
local anthority in 1y, with the pravious saactioa of the Govaramaat, make such bylaws
as it thinks nt and the bylaws so made shall be deemed to bz bylaws made by the
markat cam witze and may b2 amended or varied by thz local aathority or by the
\parce; com mitts:, with ths previous approval of the Government

{2) Auy bylaw maue uader inis section may provide tnat any couttaventioa
theveof shili be pnnishadble with fins which mav extznd to three hundred fupees.

O
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67. (1) (a) All rules made under this Act shall bs published in the Tamil Nadu
Government Gazette, and, unless they are express2d to conz into force on a particular
day, shall come into force on the day on which they are so published.

(b) Al notifications issued under this Act shall, unless they are expressed
to come into forcs on a particular day, com: into force on the day on which they
are published. IR :

(2 Every rule, ordsr or notification made or issued by the Government
under this Act shall, as soon as-possible after it is mads or issusd, be placed on the
table of the Legislative Assembly and if, before the expiry of the session in which
it is so placed or the n:xt session, the Legislative- Assembly makes any modification
in any such rule or oider or notificatioa, or the Lezislative Assembly decides that
the rule or order or notification should not b: nils or issued, the rulz or order
or notification shall thereafter have e¥:st oaly in sic1 modifis1 form or be of no
effect, as ths case may b3, so, howsver, that aay sach molification or annulment
shall be without prejudice to the validity of aaythiaz previoasly Jlone uaiec that rule
or order or notificatina, _ :

THE SCHEDULE.
[See sections 2(12), 2(13) and €11

- Serial Specified Commodity.
aumber. L
) ' )

1.  Vegetables, fruits, flowers and oles
perishable goods.

2.  Textiles.

2. aron aad Steel.
¢,  Foodgeains,

5. Timoer,

6. Iron scrap.

(By order of the Governor )

(o : » A. K.  RAIAN,
SeCiztary to Government, Law Depattment.
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